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LEGISLATIVE DEPARTMENT
Notification

The 19th April, 1973

No. 17-Leg./73.—The following Act of i
received the assent of thu;g G(‘):ve(r)notrhf)f %gigﬂatg?thgfl ’/ti]lf

State of Punjab : ;
April, 1973 and is hereby published for general information :—
Punjab Act No. 15 of 1973

THE PUNJAB REGISTRATION (VALIDATION) ACT, 1973
AN
ACT
to validate certaf{z registrations and matters qppurtenant thereto.

BE it enacted by the Legislature of the State of Punjab in the Twenty-

fourth Year of the Republic of India as follows:—
1. This Act may be called the Punjab Registration (Validating) Act, Short title,

1973.
e General Assistant, Amritsar, purporting yalidation of
of

2. All acts performed by th
Sub-Registrar of Amritsar City during the period commencing acts
1973, General

to act as the

from the 1st September, 1964, and ending with the 13th of February, ,
shall be valid and deemed to have been validly performed as if the appoint- 4SSSiEM:
ment of the aforesaid official had been duly made as Sub-Registrar under ;,*u‘}l;:,’ﬁg-;g
the Indian Registration Act, 1908 (Act XVI of 1908), for the purposes of to actas,
the performance of such acts. ‘ tSrl;l‘_"Reg'S'

JOGINDER SINGH MANDER,

Secretary to Government, Punjab,
Legislative Department.



